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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

ORIGINAL APPLICATION NO. 20/2020 (WZ)
(L.A.No.31/2020)
Tanaji Gambhire ----  Applicant

Vs.
Union of India & Ors. --- Respondents

INSPECTION REPORT OF

M/s. Maa Sankalp Buildcon, A1, A2, B, C1 & €2, S. No. 40, H. No. 1/3/2 + %
+1/5 and M/s. Maa Sankalp Buildcon, D1, D2, E, F1 & F2 §. No. 40, H. No.
1/3/2,+ %4+1/5, Yewaiewa%;‘%?aluk? Haveli District Pune,

1.0 BACKGROUND:

The Hon'ble National Green Tribunal (NGT) passed the following order dated
27/08/2020, in the matter 0. A. No. 20/2020, Tanaji Balasheb Gambhire, Applicant

versus Union of India & Ors,, Respondent(s)

1. By filing the present application, it is alleged that project proponent has not

complied with environment norms by non-cbtaining mandatory prior
Environment Clearance, Consent To Establish, Consent to Operate, CGWA
permission for ground water extraction, non-installation of pollution control
devices, non-plantation of tree, non-installation of STP, non-instailation of solid
waste treatment & OWCS unit, illegal ground water extraction, illegal operation
of DG sets at Site, 10% recreational space is not developed as per norms, no solid
preservation, no soil and ground water" test, no use of ecofriendly building
material for construction etc. Therefore, project proponent has committed
violations causing environmental damages.

- Issue notice to the respondents. Returnable within four weeks,

. Applicant is directed to take required step for service to the respondents by both
ways, Dasti as well as by Registered Post and also send the required documents
by available e-mail,

. The respondents are directed to file their reply within six weeks by e-mail at
judictal-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF,

. In the meantime, we deem it just and proper to constitute a Committee
consisting (i} Municipal Commissioner, Pune (ii) State Environment Impact
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Assessment Authority, Maharashtra and (iii) Maharashtra Pollution Control
Board and to direct them to submit a factual and action taken report with
regard to allegations made in the present application. Report be submitted

* Within six weeks. Maharashtra PCB will be the nodal agency for compliance.

6. Leta joint report in the matter be filed by Maharashtra PCB by email at

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF. ¢

7. The applicant is directed to provide copy of the application and all relevant
papers to the Committee within a week, by post and also by available e-mail.
8. Listiton 1412.2020.

in compliance with the aforesaid Order of the Hon'ble NGT, a Committee consisting of

the following members was constituted for inspection of the aforesaid unit and the
submission of a factual report.

a. Representative of State Environment Impact Assessment Authority (Shri. Pankaj
joshi, Member, SEIAA, Mumbai);

b. Representative of Pune Mbnicipal Corporation ('Shrl, Rahul Salunke, Executive
Engineer, PMC, Pune)

c. Representative of Maharashtra State Pollution Control Board (Dr. Y. B. Sontakke,
Joint Director (Water), MPC Board, Mumbai, Shri. Nitin Shinde, 1/c. Regional

Officer, MPC Board, Pune, and Shri. Pratap Jagtap, Sub Regional Officer, MPC
Board, Pune-I).

The Committee Members visited M/s. Maa Sankalp Buildcon, A1, A2, B, C1 & C2,
S.No.40,H.No.1/3/2 + % + 1/5 and M/s. Maa Sankalp Buildcon, D1, D2, E, F1
&F2S5.No.40,H.No. 1/3/2, + %+1/5, Yewalewadi, Taluka Haveli District Pune

on August 9%, 2021. It is a Residential Project.
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The current status report is as below: -

Sr.
No.

Point Examined

j Remazﬁks_

The PP has been misleading, on
account of the two different
projects

BUA of the project was more
than 20,000 sqm but PP did not

apply for EC and consent
: 4

PP has completed BUA of
38,745.13 sqm, proposed
construction BUA is 6,265.87
sqm and total BUA is 45,011

sqm, comprising 6 buildings

and 486 flats, without obtaining
any environment clearance
from SEIAA, any prior consent
to establish and any prior
consent to operate from MPCB.

BUA of project was more than
45,011 sqm but PP did not

M/s. Maa Sankalp Buildcon is the construction
company and M/s. Sai Dwarka Is the project
name,

As submitted by PMC vide letter dtd. 26.08.2021 |
M/s. Maa Sankalp Buildcon (Project name is
Sai Dwarka Partiand Partil) A1,A2,B,C1 &C2,
S.No. 40, H. No. 1/3/2 + % + 1/5 and D1,D2,E,
F1 & F2 S. No. 40, H. No. 1/3/2, + %+1/5,
Yewalewadi, Taluka Haveli District Pune are two
different projects which are adjacent to each
other, and hold different permissions, plinth
checking certificates, completion certificates, side
and front margins, separate recreational open
spaces and sélparate amenity spaces which are
adjacent to each other.

Project Sai Dwarka Part-I:-

As per the PMC's report, M/s. Maa Sankalp
Buildcon (project name - Sai Dwarka, Part 1) has
been constructed vide CC no. CC/003406/13 dtd,
09.01.2014. As per the layout sanctioned by PCM
vide CC no.CC/3296/17 dtd. 09.03.2018, the total
built-up area is 19,357.20 Sq.m.

As per the Architect’s Certificate, dtd. 10.08.2021, |
the total constructed built-up area is 19,315.42
Sq.m.

As per the last revision vide CC no. CC/0403/20
dtd. 24.08.2020, the total built-up area is 22,770.6
Sq.m. However, PP has not yet started
construction activity as per the CC dtd.
24.08.2020 as it requires prior EC.
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Sr. | Point Examined Remarks
No.
apply.for Environment Project Sai Dwarka Part-il:-
g:earar;c;;mrnmiigm . As per report of PMC M/s. Maa Sankalp Buildcon
S i (project name - Sai Dwarka, Part 11) has been
constructed vide CC no. CC/0011/14 dtd.
01.04.2014. As per the layout sanctioned by PCM
vide CCno.CC/3294/17 dtd. 09.03.20 18, the total
built-up area is 19;469.98 Sq.m.

e | PP has not obtained any prior | As per the Architect’s Certificate, dtd. 10.08.2021,
Environment Clearance from the total constructed built-up area is 19,429.71
SEIAA or MoEF sq.m.

As per the last revision vide CC no. CC/0404/20
dtd. 24.08.2020, the total built-up area s
20,490.12 sq.m. However, PP has not yet started
f | PP has not obtained any prior | construction activity as per CC dtd. 24.08.2020 as
* | Copy of the PMC report, dtd. 26.08.2021 and the
Architect’s Certificate are attached in Annexures
1&IL
Environment Depérﬁnent, Govt. of Maharashtra
g | The PP has achieved partial

project completion in mid -
2018 but has not applied for
Consent to Operate and started
using the project without the

| Consentto Operate

has issued Show Cause Notice/ Proposed
Direction under Section 5 of the Environment (P)
Act 1986 r.w. EIA Notification, dtd. 14.09.2006,
issued top PP, vide letter dtd. 29.08.2019 for
violation of EIA Notification. Subsequently, the
Direction has been withdrawn as there was no
violation of EIA Notification, 2006, vide letter no.
COMP-2019/ CR/24 SEIAA dtd. 26.11.2019.

Copy of the Direction, dtd. 29.08.2019 and
Withdrawn Direction, dtd, 26.11.2019 are
attached in Annexures 11 & 1V.

The PP has a_pplied‘f{:é? Environment Clearance on
08.08.2019 for:

M/s. Sal Dwarka- Phase - I and 11 at S. No. 40, H.
No. 1/3/2 + % + 1/5 Yewalewadi, Taluka Haveli
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Sr.
No.

Point Examined

Remarks

District Pune for TPA- 10.000 Sq.m and TBUA-
22,642.94 Sq.m., and for

M/s. Sai Dwarka- Phase - ill and IV at S. No. 40, H.
No. 1/3/2, + %+1/5, Yewalewadi, Taluka Haveli
District Pune for TPA- 10,000 Sq.m and TBUA-
122,368.06 Sq.m.

The EC is under process.

Copy of the EC application, dtd. 08.08.2019 is
attached in Annexure V

The PP has obtained Consent to Establish from

Maa Sankalp Buildcon, Al, A2, B, C1 & C2, S. No.
40, H. No. 1/3/2 + % + 1/5 Yewalewadl, Taluka
Haveli District Pune for TPA - 10,000 Sq.m and
| TBUA- 22,642.94 Sq.m.

The PP has obtained Consent to Establish from
MPC Board, vide dtd. 17.03.2020 for M/s. Maa
Sankalp Buildcon, D1, DZ, E, F1 & F2 S. No. 40, H.
No. 1/3/2, + %+1/5, Yewalewadi, Taluka Haveli
District Pune for TPA- 10,000 Sq.m and TBUA-
22,368.06 Sq.m.

Copy of the Consent to Establish, dtd. 17,03.2019
for both projects is attached in Annexure VI &
VIL

MPC Board, vide letter dtd. 17.03.2020, for M/s.

PP carried out the construction
activity without conducting an
environment impact
assessment

An Environment Impact Assessment Report is

required only when the proposed BUA exceeds
the threshold limit of 1,50,000 sqm, as per ElA

Notification 2006

PP has extracted huge quantity

of groundwater without any

permission from two borewells
for construction of the project

PP is illegally extracting
groundwater without

permission from competitive
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groundwater contamination
and quality of water although
there is serious groundwater
contamination

Sr. | Point Examined Remarks
No.
autharity for operational
purpose
k | PP has not made any test for

No borewells were noticed on site in the visit.

plantation as per the norms

1| PP has not provided any solid PP has provided separate Organic Waste
waste management system. The | convertors of 250-KGD capacity each, for both
| waste generated is dumped in | projects, for the treatment of wet waste
| the PMC waste yard, creating
burden on public systems and
this solid waste is generating
yarious greenhouse gases.
| PP has not provided any energy | The PP has provided solar panels on the
conse watjon-systezﬁs for ° transformer room and club house for both
energy saving like passive solar | projects.
_measures or solar panels
system
n_ | PP has not provided any rain A separate rainwater harvesting system has
water harvesting system for been provided by the PP for both projects
groundwater recharge -
o | PP has not preserved the top The existing buildings have already been
layer of fertile soil and thereis | constructed and there was no ongoing
no test for contamination construction activity during the visit. The
committee is unable to comment on soil
preservation.
p | PP has notgrown tree The Tree NOC from Tree Authority, PMC, dtd.

01.02.2020 for one project has been obtained,
and for the other project, there isa provisional
NOC obtained on 28.12.2018. Copy of NOC for
both projects Is enclosed herewith as Annexure
VIL

B s
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. | Point Examined Remarks I
No.

q | The PP has provided swimming | There is no swimming pool constructed on site.
tank which may create further
pressure on water resources

r | PP has installed 2 DG sets at the | PP has installed DG sets of 125 KVA capaeify for
project site and the operation of | both projects separately.

DG set is causing air pollution

s | Huge quantity of sewage water | PP has provided two STP of MBBR technology
is generated and there is no with filters of capacity 150 and 140 cmd
scientific treatment of sewage | respectively for each project separately.
water by PP :

t | PPis creating huge burden on Dry waste management is carried out by M/s.
the environment due to day-to- | SWACH Pune Seva Sahakari Sanstha Ltd: Pune.
day waste generation by
consumption of natural
resources and it is causing hyge
burden on the public facilities
and services on account of
environment damage

y | There is no approach road for PP has obtained Fire NOC for both projects. Copy
fire engine of both projects is enclosed herewith as

Annexure 1X.
z | PP has not provided the slope in | No ramps have been constructed in either
the ratio of 1:10 project. ‘4
aa | PP has not provided site margin | Construction work is carried out as per the
as per the DC Rules sanctioned plan approved by PMC.
bb | PP has not provided fire and PP has provided fire and safety measures at site
safety systems at site and obtained Fire NOG. Copy of both projects is
enclosed herewith as Annexure IX.
Remarks of committee: -

Upon perusal of the report submitted by the Executive Engineer of the Building
Permission Department, Pune Municipal Corporation, Pune dated 26.08.2021 and
Architect’s Certificate, dated 10.08.2021, under Annexure - I & 1l, it is concluded that
these are two different projects which are adjacent to each other, and hold different
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permissions, plinth checking certificates, part completion certificates, side and front
margins, separate recreational open spaces and separate amenity spaces. The total
constructed built-up area of each developed individual project has not gone beyond
20,000 Sq M and hence does not require prior Environment Clearance.

Gk

(Rahul _ (Nitin Shinde)
Executive Engineer)| - I/c. Regional Officer,
PMC, Pune MPC Board, Pune
(Dr. Y\ B. Sontakke) v (Pankaj JoShiy
Joint Dingctor, (Water) Member, SEIAA, Mumbai

MPC B\ard, Pune

Place:- Pune
! Date:- 6.6 \03\-20.! \
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Avwneacuve - 1L

Architectural
Interior Designers

MAHENDRA
DHANORKAR
B. Arch.

17, Dhanvantari Apt., 2014 Sadashiv Peth, Tilak Road,
Pune 411030. Tele. : 24433750 M : 9822001282

emall : ardhanorkar@gmail.com Associates

TO WHOM SO EVER IT MAY CONCERN

| am appointed as an Architect for the Proposed Residential Project “SAl DWARIKA -
PHASE 1 & 2” of M/s. MAA SANKALP BUILDCON at S.NO. 40, H.NO. 1/3/2 + 1/4 +
1/5, VILLAGE: YEWALEWADI, TALUKA: HAVELI, DISTRICT: PUNE.

The Total Sanctioned Built-up Area for the said project, as per Sanction Plan vide no.
CC/3294/17, Dated: 09/03/2018, is as under:

F.S.I. 10814.65 5q.M. |
Non- F.S.1. 8655.33 Sq.M.
Total Built-up Area 19469.98 Sq.M.

We are proposing the Total Built-up Area for the project as under:

ES.: 13400.62 Sq.M.
Non- F.S.1. ’ s 9243.32 Sq.M.
Total Built-up Area 22642.94 Sq.M.

The construction at the above mentioned site is already initiated and completed
Built-up Area is as under:

| F.S.1. 10814.65 Sq.M.
Non- F.S.I. 8615.06 Sq.M.
Total Built-up Area 19429.71 Sq.M.

This confirmation is given this 10" day of August 2021.

Regards,
\ ARCHITECT
w&/\ N ANENDRA DHANORK AR
‘B e (B.ARCH.)
\ Regt. No. C.0.A.16174/93
MAHENDRA DHANORKAR

CA\93\16174
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DHANORKAR
B. Arch.

Interior Designers

17, Dhanvantari Apt., 2014 Sadashiv Peth, Tilak Road,
Pune 411030. Tele. : 24433750 M : 2822001282
email : ardhanorkar@gmail.com

I. -1_:_!...- . ) v e b
Associates

TO WHOM SO EVER IT MAY CONCERN

| am appointed as an Architect for the Proposed R_esidential Project “SAl DWARIKA -
PHASE 3 & 4” of M/s. MAA SANKALP BUILDCON at S.NO. 40, H.NO. 1/1 + 1/2 +
1/3/1, VILLAGE: YEWALEWADI, TALUKA: HAVELI, DISTRICT: PUNE.

The Total Sanctioned Built-up Area for the said project, as per Sanction Plan vide no.
CC/3296/17, Dated: 09/03/2018, is as under:

F.S.L. 10800.21 Sq.M.
7%, Non- F.S.I. 8556.99 5q.M.
@ Total Built-up Area 19357.20 Sq.M. |

We are proposing the Total Built-up Area for the project as under:

F.S.l. 13320.65 Sq.M.
Non- F.S.l. : . 9047.41 Sq.M.
Total Built-up Area 22368.06 Sq.M. |

=

The construction at the above mentioned site is already initiated and completed
Built-up Area is as under: ;

E.SU. 10800.21 Sq.M.
Non- F.S.I. 8515.21 5q.M.
. Total Built-up Area 19315.42 Sq.M. |
; This confirmation is given this 10" day of August 2021.
Regards,
ARCHITECT
1. MANENDRA NHANORK AR
(B.ARCH.)
MAHENDRA DHANORKAR Regt. No. C.0.A.161] 74/93

CA\93\16174
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To,

 Subject- Withdrawal of Proposed Directions dated 29.82019 issued under Section 5 of

‘M/s MAA SANKALP BUIL
‘Shop No.25, B-Wing KPCT M
‘Fatimanagar, Near Mega Mart,
‘Opp. Parma '

TR 'T."g’..".

! g’hheacufc — E

Mall,

gar, Wanwadi,

e T ke R e, e Gk

the Environment (P) Act, 1986 r.w, EIA Notification dated 14.09.2006.

Ref. :»
1)

2

3)

4)

Complaint Notice of Mr. Tanaji Balasaheb Gambhire through Adv. Nitin
Lonkar dated 29.06.2017.

Show cause Notice/Proposed Directions u/s 5 of the Environment (P) Act, 1986
r.w. EIA Notification dated 14.09.2006 issued to you vide letter dated
29.082019. - . "

Representation submitted by M/s Maa Sankalp Buildcon LLP, vide its letter
dated November,2019. ' >

Personal hearing cqn'q;xctéd in the chamber of the Secretary, Environment
Department on 11.11.2019.

We refer to the Show Cause notice/proposed directions at reference (2) dated
129.08.2019 issued to you under section 5 of the Environment (P) Act 1986 r.w. EIA
Notification dtd. 14.09.2006 whereby and whereunder you were asked to show cause
as to why your building construction activity in respect of project “Sai Dwarika”
situated at Survey No, 40/1/1, 40/1/2 & 40/1/3/1 as Part-1, 40/1/3/2, 40/1/4 &

T 407175

s Part-2 of Village-Yewalewadi; Taluka-Haveli; District- Pune- should not-be.

stopped forthwith for the violation of EIA Notification dated 14.09.2006, and why
further legal action should not be initiated against you under the provisions of
Environment (P) Act 1986 and Rules made thereunder,

We also refer to the tepresentation made by Maa Sanakalp Buildcon LLP under’

réference (2) above and also the personal hearing conducted in the chamber of the
Secretary, Environment Department on 11,11.2019 in connection with our said show-
cause notice dated 29.8.2019.
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After going through the documents submitted by you alongwith your representation

dated November, 2019 and the submissions made: during the personal hearing
conducted'on 11:11:2019; it has been observed that the project proponent Maa Sankalp
Buildcon LLP has started the activity of construction in respect of a. residential project
called “Sai Dwarika” on land bearing Survey No. 40/1/1,40/1/2 & /1/3/1 as Part-
1, 40/1/3/2, 40/1/4 & 40/1/5 as Part:2 of Village-Yewalewadi, -Talitka-Haveli,
District- Pune, |

Based ‘on the complaint/Notice of Mr. Mr. ‘Tanaji ‘Balasaheb Gambhire through
Advocate Nitin Lonkar dated 29,06.2017 this office had served the Show Cause Notice
-to Maa Sankalp Buildcon LLP. On the basis of the reply it is

called “Sai Dwarika” has constructed on Survey No.
1 a5 Part:1, 40/1/3/2, 40/1/4 & 40/1/5 as Part-2 of Village-
Yewalewadi, Taluka-Haveli, District- Pune. The said proj t'-was.sta;te_d_ﬁonsﬁucrion
QL. ._____ activities after obtaining all the necessary permissions and sanctions from_the
appropriate authorities. | TR e

1t is evident from the record that M/s Maa Sankalp Buildcon LLP has two plots under
development at Survey Nos. 40/1/1, 40/1/2 & 40/1/3/1 as Part-1, 40/1/3/2, 40/1/4
& 40/1/5 as Part-2 of Village-Yewalewadi, Taluka-Haveli, District- Pune, It appears
that these two plots are having separate demarcation, independent layout sanctions
and Building permission and érom PMC bearing No.CC3296/17 dtd.9/3/2018 and
CC3294/17 dtd. 9/3/2018. ' '

It is seen from the records of this office project proponent-and its reply on record, the

. total BUA construction “for the above said plotc as per the sanctions is 19357.20 Sq.
Mizs. and 19469.98 Sq. Mtrs. which is less than 20000 Sq: Mtrs, and hence there is no
violation as per the EIA Notification, 2006. However, in case the sanction exceeds 20000
Sq. Mtrs. limit, 1e developérs is required to obtain EC from the appropriate authority.
No construction to be made for any construction exceeds 20000 Sq. Mtrs unless
Environmental Clearance is obtained and consent to establish is obtained by the
developer.

It is clear from the recv::rc_i_ that the project proponent has made total BUA

« . construction for the above s

_ ve said plots as per the sanctions is 19857.20 Sq. Mtrs. and
2 19469.98 Sq. Mtrs. which is less than 20000 Sq; Mtrs. and hence there is no violation as

per the EIA Notification, 2006, Therefore, there is no case of violation of the
Environment (P) Act, 1986 r.w. EIA Notification dated 14.9.2006. Therefore, the
“Sliow Cause Notice/ Proposed-Directions u/s5 ofthe~Bnviroruient Actneeds (0 -bow . o ~ore
withdrawn and dismiss the complaint.

e

Hence, the Show cause Notice/Proposed Directions u/s 5 of the Bnvirgfimen ¢

1986 rw. EIA Notification dated 14.09.2006 issued by this difice under its

communication dated 29.8:2019 as per ref. (2) is hereby withdrawn/gx(d dismissed the
o complaint. 17, i




Armexure- Y

/ CONSOLIDATED STATEMENT: SEIAA-STATEMENT-0000003824

Fglhject: Environment Clearance for Proposed Residential Project

Is a Violation Case: No

1.Name of Project

Sai Dwarika - Phase I and II

2.Type of institution

Private

3.Name of Project Proponent

Mr . Vishal Suresh Pawar

4.Name of Consultant

Mr. Rajesh Srivastava - Pollution and Ecology Constrol Services (PECS)

5.Type of project

Housing Project

6.New project/expansion in existing
project/modernization/diversification
in existing project

New

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Not applicable

8.Location of the project S/No.40, H.No. 1/3/2 + 1/4 + 1/5, YEWALEWADI, PUNE N
9.Taluka Haveli .
10.Village Yewalewadi 1 Rk~

Correspondence Name:

Mr.Vishal Suresh Pawar

Room Number: B-3 &
Floor: - 4
Building Name: KPCT Mall

Road/Street Name: Fatimanagar %

Locality: Adjacent to Vishal Mega Mart
City: Pune - 411013 ¢

11.Whether in Corporation / PMC %
Municipal / other area S P

12.10D/I0A/Concession/Plan
Approval Number

Sanction Plan

10D/I0A/ConcessioniPlan Approval Number: CC/3294/17

Approved Built-up Area; 10469.98

13.Note on the initiated work (If
applicable)

Work initiated and ¢pnstruction of Total BUA 19429.71 sqm completed as per Sanction Plan vide

no. CC/3284/17 dated 09/03/2018

14.LOI1 / NOC / IOD from‘ MHADA/ NA
Other approvals (If applicable) R
15.Total Plot Area (sq. m.) 4 | 10600
16.Deductions L a1524.08
17.Net Plot area o ] 8475.92

18 (a).Proposed Built-up. ,-’s._t_“é%i {f-'h‘l &
Non-FSI) e g

FSI area (sg. m.): 13400.62

Non FSI area (sq. m.): 9242.32

Total BUA area (sq. m.): 22642.94

18 (b).Approtved Buil { up area as per
DCR b

Approved FSI area (sq. m.): 10814.65

Approved Non FSI area (sq. m.); 8655.33

Date of Approval: 09-03-2018

19.Total ground coverage {(m2) 1328.97
20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 16%

to sky)

21.Estimated cost of the project 3344970715

22 Number of buildings & its configuration

nm;r Building Name & number Number of floors Height of the building (Mtrs)
1 Wing A1&A2 P+11 36
2 Wing B P+11 36
3 Wing C1&C2 P+14 45
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CONSOLIDATED STATEMENT: SEIAA-STATEMENT-0000003825

"rSuhje_ct: Environment Clearance for Proposed Residential Project

Is a Violation Case: No

1.Name of Project

Sai Dwarika - Phase Il and IV

2.Type of institution

Private

3.Name of Project Proponent

Mr.Vishal Suresh Pawar

4.Name of Consultant

Mr, Rajesh Srivastava - Pollution and Ecology Constrol Services (PECS)

5.Type of project

Housing Project

6.New project/expansion in existing
project/modernization/diversification
in existing project

New

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Not applicable

8.Location of the project

$No. 40, H. No. 1/1 + 1/2 + 1/3/1, YEWALEWADI, PUNE

9.Taluka Haveli

10.Village Yewalewadi g%s '
Correspondence Name: Mr.Vishal Suresh Pawar & ?_f%‘*’“‘
Room Number: B-3 0

Floor: : N

Building Name: KPCT Mall B \ N

Road/Street Name: Fatimanagar W

Locality: Adjacent to Vishal Mega Mart 4

City: Pune-411013

11.Whether in Corporation /
Municipal / other area

PMC Sl

12.10D/I0A/Concession/Plan
Approval Number

Sanction Plan

10D/I0A/Conces .simx&’l;ﬁi Approval Number: CC/3296/17

Approved Built-up Arca; 19357.2

13.Note on the initiated work (If
applicable)

Work ini;-'aa;iéﬂ and construction of Total BUA 19315.42 sqm completed as per Sanction Plan vide

14.1.01 / NOC / 10D from MHADA/

no. CC/3286/17 dated 09/03/2018

Other approvals (If applicable) Play
15.Total Plot Area (sq. m.) < [1eo00’
16.Deductions | 152408
17.Net Plot area «18475.92

18 (a).Proposed Buill-up A1 oa (FSI &
Non-FSI) L

o i

FSI area (sq. m.): 13320.65

Non FSI area (sq. m.): 9047.41

Total BUA area (sq. m.): 22368.06

i8 (b).Apprprﬁﬁili up area as per
DCR W -

Approved FSI area.¢sq. m.): 10800.21

Approved Non FSI area (sq. m.): 8556.99

Date of Approval: 09-03-2018

19.Total ground coverage (m2) 1317.65
20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 16%

to sky)

21.Estimated cost of the project 331027519

22.Number of buildings & its configuration

nSenIaér Building Name & number Number of floors Height of the building (Mtrs)
1 Wing D1&D2 P+14 45
2 Wing E P+11 36
3 Wing F1&F2 P+11 36

v
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¥y 4 H‘nn Cotufe - % XNE
 MAHARASHTRA POLLUTION CONTROL BOARD
jone : 24010437/24020781 Kalpataru Point, 3rd & 4th floor,
F [24037124/24035273 Sion- Matunga Scheme Road No. 8,
Fax 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 . Sion (E), Mumbai - 400022

Email jdwater @mpcb.gov.in :
|  VisitAt : http://mpcb.gov.in

infrastructure /Red/LSI

Consent order No: Format1.0/BO/JD

Date!N / ©73/2020

To,

M/s. Maa Sankalp Buildcon,
A1, A2, B & C1, C2 S.No .40/H.NO 1/3/2+1/4+1/5
Yevlewadi, Tal: Haveli, Dist: Pune.

Sub:

Ref:

L4
For: Consent to Establish for Construction of Housing project
(Prevention & Control of Pollution) Act, 1974 & under Section 21 of ih
Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous:
Rules, 2016 is considered and the consent is hereb
conditions and as detailed in the schedule 1, JI, Ill & IV annexed to't

1. The consent is granted for a period up to comngignfég%éf the p?oject or of 5 years whichever

Consent to Establish for Construction of Housin

Category.

is earlier,

2. The proposed capital investment of the p@{ct}%
(As per C.A certificate submitted by

The Consent to Establish is valid for constrlict

1. Your Application vide UAN No. -0000078182 Dated: 07/08/20189. N
2. Minutes of 12" Consent Committee meeting held on 06/02/2020,

.....

it

N\
N
Rs.33.00 Cr.
Qgg‘c! proponent)
5

g Project grante

(WPC)/UAN-078182/CE/CC- 200300 || Sx~

doding

02/2020

v

nd

tion 25 of the Water

W/ Prevention & Control of

and Other Wastes (M & TM)
y granted %ﬁﬁh;ééct to the following terms and
s order:

on of Housing Project named as M/s. Maa Sankalp

Buildcon, A1,A2,B & C1,C2 S.Nq_ﬁ__.#l}]j_:\l_jﬂo 1/3/12+1/4+1/5, Yevlewadi, Tal: Haveli, Dist: Pune,
+ for total plot area of 10,000.00 Sc!_;n‘fghndkl?mposed total construction built up area 22,642.94 Sqm,

including utilities and service

1

- 3. Conditions under Wati

e
S

's%gm;g}egg%per Commencement Certificate issued by local body.
3 :;,%

P&CP), 1974 Act for discharge of effluent:

Sr. | Description - Permitted quantity of | Standards to | Disposal

No. . ¥ discharge (CMD) be achieved

1. | Trade efflient~" NIL NA | NA

2, Dom‘%ﬁ‘lﬁ";é”uént 148.51 Asper | 60% should be reused &
_g@y Schedule -1 recycled and remaining

should be discharged in
municipal sewer

Sr.
No.

Description of stack/

source

Capacity

125 KVA

Number'f- :

Stack

Standards to be
achieved
As Per Schedule ~I|

M/s. Maa Sankalp Buildeon

UAN 078182

Page 1 of 6




9. _Conditions under Solid W_ast : :
Sr. -
! no. | Type Of Waste Quantity & Uom ‘ Disposal
1 Wet garbage 379.50 Kg/Day Organics waste
Converter with

Used as Manure

composting facility
/ Biogas digester
| with Composting
facility
2 | Dry garbage 244.00 Kg/Day - —‘ Segregate and Hang
over to Local Body for
- recycling
3. | STP sludge 13.46 Kg/day STP Used as manu

7. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2o, 'oi‘treatment and -
disposal of hazardous waste; NIL.

8. The Board reserves the right toreview, amend, suspend, revoke é@ﬁh@c@nsent and the same
should be binding on the industry. £ Vg

%;t By, e
9. This consent should not be construed as exemption from:@bta’f’?ﬁi‘r{@;r{?‘ece'ssary NOC/permission
from any other Government authorities. N

10. Project Proponent shall comply the Construction andgﬁ%ﬁion Waste Management Rules,

2016 which is notifieq by Ministry‘of Environment, -ﬁrésggnd Climate Change dtd.29/03/201 6.
2

1
2

11. Project Proponent shall submit an afﬁdavit:‘@f:ﬁ rd's prescribed format within 15 days
regarding the compliance of conditions of E,h% Zi¢learance and C to E.

12. Project Proponent shall instal| online mq&q@;@%ystems for BOD, TSS and flow at the outlet
H 5 - | E S

13. Project Proponent shall provide Orgar;gc waste digester with composting facility or Biogas
digester with composting facility,

4 i
\a%g__

For and on behalf of the b
Maharashtra Pollytion Control Board

(E. R diran, IAS)
Mem Secretary

Transaction . No.
KKE?KH192208?8141

Drawn On
Kotak Mahindra Bank Lid

08/08/2019

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-| - They are
directed to ensure the compliance of the consent conditions.

Chief Accounts Officer, MPCB, Mumbai.

CC desk- for record & website updating purposes.

M/s, Maa Sankalp Buildcon UAN 078182 Page 2 of 6




Schedule-l

Terms & conditions for compliance of Water Pollution Confrol:

1) A]As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 150.00 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as fo
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stnngent

1. | pH Between 6.5109.0
2. Total Suspended Solids Not more than 20 mg/l.
3. | BOD 3 Days 27 degree C Not more than
4. | Chemical oxygen Demand Not to more than
(COD)
5 | NH4N ' Not more than
6. | N Total Not more than
7. | Fecal Coliform MPN/100 Mi Less than

C) The treated effluent shall be 60% recycled for secondaryurpiﬁ such as toilet flushing,
air conditioning, firefighting, on land for gardening etc ancé».%‘nmg shall be discharged in
to the municipal sewerage system. -

D] Project proponent shall operate STP for five yeags f% e date of obtaining occupation
certificate.

The Board reserves its rughts to rev:ew plans, Specﬂ"'ba ions or other data relating to plant setup

for the treatment of waterworks for the punﬂci Qhereof & the system for the disposal of

ith

sewage or trade effluent or in connectionsw e grant of any consent conditions. The

Applicant should obtain prior consent of t e'Board to take steps to establish the unit or establish
any treatment and disposal system oﬁa?x ‘extension or addition thereto

T ‘
iy,

%,
2) The industry should ensure repr ent of pollution control system or its parts after expiry of

its expected life as defined by an"({gacturer so as to ensure the compliance of standards and
safety of the operation ther

‘%ﬁ |
3) The Applicant shall com :swlth the provisions of the Wa;er (Prevention & Control of

Pollution) Act, 1974 apd ‘gs'amended, by installing water meters and other provisions as
contained in the sg act

Water consumption
quantity (CMD)
170.7

4) The Applicant shall provide Specific Water Pollution control :}ystem asi per conditions
of EP Act, 1986 and rule made there under from time to time..
(

N\

M/s. Maa Sankalp Buildcon UAN 078182 Page 3 of 6




Schedule-ll
T

erms & conditions for Compliance of Ajr Pollution Control;
1. As per

your applicatic n, you have pro
(APC)system and also

Posed to instal the Air pollution control
Proposed to erect fo!lowing stack (s) angd to observe the
following fuej pattern-

. Attached To
DG Set
(125 KVA)

Acoustic
enclosure

£
The Applicant should obtain Necessary prior permission for pr @&%ﬁ% additional control Ao
equipment with Necessary Specifications ang Operation there&f@%prqi?’é‘%tion Or replacement
alteration well before its life come to an eng or erection of néW.pollition control equipment.
€ Board reserves its rights to vary all or any of the onditi "hg??'the consent, if due to any
'mprovement or otherwise such variation (inelyg ing the chiange of any control
equipment, other in whole or in part is necessary), . %m«?

M/s. Maa Sankalp Buildcon

UAN 078182 Paged of 6
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Schedule-lil

Details of Bank Guarantees

. | Consent Amt of BG Submissio | Purpose of BG | Compliance Validity
No. | (C to E/O/R) | Imposed n Period Period Date
1 Consent to | Rs. 10 lakh 15 Days Towards Up to Up to
Establish Compliance of | Commissioning | Commissioning
EC and consent | of the project |of the project
conditions. | |

M/s. Maa Sankalp Buildcon

UAN 078182

Page 50f6
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[ Schedu!e-lv
Genera| Conditions: ‘
\

The firm shay strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 ang
énvironmenta| Protection Act 1986 ang Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 201 6. _
) Drainage system shall pe provided for collection of Seéwage effluents. Terminal Manholes sha|
€ provided at the end of the Collection System with arrangement for Measuring the flow. No
Sewage shall be admitted in the Pipes/sewers downstream of the terminay manholes. No Sewage
m

4) Vehicles hired for bringing construction materig| to the site should bé in good \ ition and

5) Conditions for D.G. Set

during non-peak hours. g

a) Noise from the D.G. Set should be controlled by Providing ap ago(istie. nclosure or py
treating the room acoustically,
Industry should Provide acoustic enclosure for control of no
acoustic treatment of the room should be designed for mininitm'25 B (A) insertion loss or
for Mmeeting the ambient noise standards, whichever js gher side. A Suitable exhayst
muffler with insertion loss of 25 4B (A) shall also pe > Provided %The measurement of insertion
loss will be done at different points at 0.5 metersf%fro

m, gedustic enclosure/room and then

c) The industry shaj take adequate measur@“ﬁ%ﬁ?%wﬁontrol of noise levels from its own
Sources within the Premises jn respect ofenoi_é“é“%b%l 8s than 55 dB(A) during day time and

45 dB(A) during the night time. Day tim‘ggf}%@e@ ‘Oned between g a.m. to 10 p.m and night

)  Installation of DG Set mus
manufacturer, : o &

f) A proper routine and preve\{ﬁtiye maintenance Procedure for DG get should be set ang
followed in consu!gftio?a@tg He DG manufacturer which would help to prevent noise levels

.
Premises, within ambient noisé%?ﬂuge@ents by proper sitting and control measures.

9) D.G. Set shall be Spetatéd only in case of power failure,
h) The applicant st Suld, hot Cause any nuisance in the surrounding area dye to operation of
D.G. Set. i *
Yy

i) Thé a-ppli_ca_r,fig sﬁgl comply with the notification of MOEE dated 17.05.2002 regarding noise
limit fo;ge&&for sets run with diese
Solid Waste™s, i

M’s. Maa Sankalp Buildeon : UAN 078182 Page 6 of6
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_ ¥ Ann ex uve - YT

2401 0437!24020?81 Kalpataru Pant 3rd & 4th floor,
'/ /24037124/24035273 Sion- Matunga Scheme Road No. 8,
~Fax : 24044532/24024068 === Opp. Cine Planet Cinema, Near S[on Circle,
' 124023516 Sion (E), Mumbal 400022
Email : jdwater @mpcb.gov.in
Visit At : http://mpcb.gov.in

L3

&

Infrastructure /Red/LSI S
Consent order No: Format1.0/BO/JD (WPC)/UAN- 078242ICE/CC 200 200 \
Datel?) /63 /2020 |

To,

M/s. Maa Sankalp Buildcon,

D1,D2 & E,F1&F2 .40/H.NO 1/3/2+1/4+1/5,
YEVLEWADI Tal: Haveli, Dist: Pune.

Sub: Consent to Establish for Construction of Housing ?roject grante g
Category. ]
Ref: 1. YourApplicatlon vide UAN No. -0000078242 Dated: 08!08!20?9 -. 3

For: Consent to Establish for Construction of Housing pro;ect EC
(Prevention & Control of Pollution) Act, 1974 & under Section 21 of | ( revention & Control of
Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardk 2 H’d Other Wastes (M & TM)
Rules, 2016 is considered and the consent is hereby grarg d ukject to the following terms and
conditions and as detailed in the schedule I 4ll, Ill & IV anne Qg t0§thls order:

1. The consent is granted for a period up to commlssagnﬁg of the ;ﬁm;ect or of 5 years whichever
is earlier. 3

2. The proposed capital investment of the pr je%kgﬂs 33.00Cr.

(As per C.A certificate submitted by prp;g:; proponent)
The Consent to Establish is valid for const@éﬁbn of Housing Project named as M/s. Maa Sankalp
Buildcon, D1,D2 & E,F1&F2 .40/H.N )1/312+114+1/5, YEVLEWAQI Tal: Haveli, Dist: Pune, for
total plot area of 10,000.00 Sqn@hd Rroposed total construction built up area 22,368.06 Sqm,
including utilities and services, anﬁxgné’kper Commencement Certificate issued by local body.

3 Conditions under Water" (PE“CP), 1974 Act for discharge of effluent:

Sr. | Description { &3} Permitted quantity of | Standards to | Disposal
No. 5"“'%% discharge (CMD) be achieved

1 Trade ef‘flu:entfwf NIL NA ' NA

2 fluent 147.33 As per | 60% should be reused &

Schedule -1 recycled and remaining
- should be discharged in

municipal sewer

Sr. Descnpt:on of stackl : Capaclty - Number Of  Standards to be
No. source: . = o : ' Stack | achieved
1. DG Set 125 KVA 1 As Per Schedule -lI

M/s. Maa Sankalp Buildcon UAN 078399 Page 1 of 6




- 12. Project Proponent shall install online Q&%

5. Conditions under Solid Was;te Management Rules, 2016: \
—
rsu:r;. Type Of Waste Quantity & Uom Treatment Disposal

1 Wet garbage 376.53 Kg/Day Organics waste Used as Manure
Converter with
“composting facility
/ Biogas digester
with composting

: facility
2 | Dry garbage 242.00 Kg/Day =y Segregate and Hand
over to Local Body for
recycling
Ls. STP sludge 13.53 Kg/day STP Used as

6. Project proponent shall not take any effective steps towards implementatio

prior to obtaining Erwironnflent Clearance as per EIA Notification 2006 5
thereto <

i ¥

7. Conditions under Hazardous and Other Wastes (M & TM) Rules, %@.:16%§'§atment and
disposal of hazardous waste: NIL.

8. The Board reserves the right tb review, amend, suspend, revoke
should be binding on the industry.

9. This consent should not be construed as exemption from %obt
from any other Government authorities. b,

10. Project Proponent shall comply the, Construction andsp m'%ﬁ%

8

on Waste Management Rules,
2016 which is notified by Ministry of Environment, Féte t,and Climate Change dtd.29/03/2016.

11. Project Proponent shall submit an affidavit Q:B_ ard’s prescribed format within 15 days
regarding the compliance of conditions Q&ﬁ CRZ:¢learance and C to E,

Systems for BOD, TSS and flow at the outlet

W

of STP. - "

13. Project Proponent shall provide rﬁ"ﬁ%%c waste digester with composting facility or Biogas
digester with composting facilitys *

For and on behalf of the
Maharashtra Pollution Control Board

Received Consent fee of —
Sr.No. Amount(Rs.) T ansaction . No. Date
KKBKH19220873075 | 08/08/2019

Kotak Mahindra Bank Ltd

: 570

1. Regional Officer, MF’(f’.‘,B, Pune and Sub-Regional Officer, MPCB, Pune-| -- They are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

M/s. Maa Sankalp Buildcon UAN 078399 Page 2 of 6
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1)

2)

3)

4)

A] As per your application, you have proposed to install o{' Sewage Treatment Plants (STP)
with the design capacity of 150.00 CMD

B] The Applicant shall operate the effluent treatment plant (bTP) to treat the sewage so as fo
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stnngent

1. | pH Between 6.5t 9.0
2. Total Suspended Solids Not more than | 20 mg/l.
3. | BOD 3 Days 27 degree C Not more than 10 mg/l.
4, | Chemical oxygen Demand Not to more than‘j

(COD) |
5. NH4 N Not more than
6. | N Total Not more than
7. | Fecal Coliform MPN/100 Mi Less than

C) The treated effluent shall be 60% recycled for secondaryfpurf' %ge such as toilet flushing,
air conditioning, firefighting, on land for gardening etc a er\réinmg shall be discharged in
to the municipal sewerage system. 5, T,

D] Project proponent shall operate STP for five yeafs fromith
certificate. . il |

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purific an\tﬁ‘ereof & the system for the disposal of

sewage or trade effluent or in connect:oﬂ%%%h e grant|of any consent conditions. The

Applicant should obtain prior consent of the'Board to take steps to establish the unit or establish

any treatment and disposal system o?‘*an I'extension or addition thereto

e date of obtaining occupation

“%
The industry should ensure replag e@ of poliution control system or its parts after expiry of
its expected life as defined by ma Jfacturer so as to ensure the compliance of standards and
safety of the operation thereof @

The Applicant shall %qup_y«wnh the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 %@‘s -amended, by installing water meters and other provisions as
contained in the sai & |

- for water consumed | Water consumption
%" | quantity (CMD)
gmestic purpose 1 169.35

The Applicant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there under from time to time.

M/s. Maa Sankalp Buildcon UAN 078399 Page 3 of 6




Schedule-l]

Terms & conditions for i’:omnlianca of Air Pollution Control:

H

1. As per your application, you have Proposed to install the Ajr pollution control
(APC)system and also proposed to erect following stack (s) and to observe the
following fuel pattern- 5

Typ
_ Fue

Acoustic '
(125 KVA) enclosure

* Above roof of the building in which it is installed. N
: e

2. The applicant should oi:erate and maintain above mentioned air pollqﬁgn control
system, so as to achieve the level of pollutants to the following standq,_d&“‘*
i %

| Particulate matter "[Notto exceed [ 150 mg/Nm?. = e -

NN

3. The Applicant should obfain Necessary prior permission for p@@%@ additional control “
equipment with necessary specifications and operation theredfioraltaration or replacement
alteration well before its life come to an end or erection of néw .e&‘zall ion control equipment,
The Board reserves its rights to vary all or any of the conditio -g% the consent, if due to any
technological improvemerit or otherwise such variation (inc luﬁing the change of any control
equipment, other in whole or in part is necessary).. ‘o2

} LY L

M/s. Maa Sankalp Buildcon ; UAN 078399 Page 4 of 6




.sr

:

573

Schedule-lli ‘:
Details of Bank Guarantees

2
i

i
Sr. | Consent Amt of BG Submissio | Purpose of BG | Compliance Validity
No. | (C to E/O/R) | Imposed n Period | Period Date
1 Consent to | Rs. 10 lakh 15 Days Towards Upto Upto
Establish Compliance of | Commissioning | Commissioning
EC and consent of Te project |of the project
conditions.
|

M/s. Maa Sankalp Buildcon

UAN 078399

Puage 506
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Schedule-1v
General Conditions:
~——=4l bonditions |

a) Noise from the D.G. Set shoulg be controlled b
treating the room acoustically.

b) Industry should provide acoustic enclosure for contro| of noise
acoustic treatment of the room should pe designed for minj‘gﬁfr@
for meeting the ambient nojse standards, whichever js on:highe
muffler with insertion Joss of 25 dB (A) shall also be provi Jed %Th
loss will be done at different points at 0.5 meter{%ohﬁb%usti
average. Nt

c) The industry shall take adequate measyrés: for control of noise levels from its own

sources within the premises in respect ofxnoi&“ﬁ%aél ss than 55 dB(A) during day time and
45 dB(A) during the night time. Day ﬁm‘g:%a_ oned between 6 a.m, to 10 p.m and night
;. Sad

enclosure/
ion loss or
r side. A suitable exhaust
€ measurement of insertion
¢ enclosure/room and then

time is reckoned between 10 p.mto,6 ‘*@%

d) Industry should make efforts to Bfi gadgixg”_\‘?r{ noise level due to DG set, outside industrial
premises, within ambient noisg_,qeﬁm%en ents by proper sitting and contro| measures.

e) Installation of DG Sajt musﬁj@%@d y in compliance with récommendations of DG Set

manufacturer, N
f) A proper routine and Ip[ﬁg.\kagi%ye”maintenance Procedure for DG set shoylq be set and
followed in consultatiomiwith the DG manufact i
of DG set from detéﬁiﬁh ting'with use.

limit fo ,gfgeg;?é%*for sets run with diesel.

6) Solid V@a\%e_- % Th hall provide onsite municipal solid waste processing system &
shallfeomply'With Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2018
7) Affida i Undertaking in respect of no change in the status of consent conditions and compliance
of the consent conditions the draft can be downloaded from the official web site of the MPCB.
8) The treated Seéwage shall be disinfected using suitable disinfection method
9) The firm shall submit to this office, the 30th day of S
statement report for the financial year ending 31st mar
Provision of rule 14 of the Environmental (Protection) Se
10) The applicant shall obtain Consent to
Control Board before commissioning of th
Mis. Maa Sankalp Buildcon i UAN 078399

Page 6 of 6
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Robure - Annexuce - TXC 577

Office of the Chief Fire Officer

~ Pune Municipal Corporation
Out W.No :FB/ Q35
Date: 3~ ‘ Q \l“
(833/2013)

Rajendra Thite Archtects,
Erandwane, Pune.

Sir,

Sub :- Final Fire NOC for the building at S.No. 40, H.NO. 1/3/2 + 1/4 + 1/5,
Yewalewadi, Pune. /£ hoy\ A1-the "”'Y )

Ref :- Your Office letter Dt.20.07.2019.

As per your request,' visited the proposed site along with Mr. Sanjay Urmode on

Dt.07.08.2019 and tested the Hydrant system, Hose Reel system with equipments and portable fire
extinguishers suggested in Provisional N.O.C. FB/1932, Dt.06.08.2018 issued by Fire Department.

The suggestions made in Provisional N.O.C. are carried out to my satisfaction and I have

No Objection to use the building for proposed purpose. Annual Fee is paid by challan No. 12250,

Dt. 26.08.2019. Rs/ 500/~ NI/3:
A?” to this office for the fire/pr

high efficiency state and in:
or occupier. 1t will be yo
inspection from the Fire Bri
be done by the licensed co1
Chief Fire Officer, Punej.
www.mahﬂaghtraﬁreservic%’

BD ghas submitted the “FORM
gstemn installed in the above said
s Act 2006.

& ‘gl' ]

Iding should be maintained in
1se of the building by owner
of this Fire NOC after due
%he fire fighting system shall
ctor; Maharashtra Fire services or

contractor is available on

The fire fighting éqi;i}

W

Name of the person, owner, responsible for the building maintenance should be informed to

this office. Fire protection system provided in the building should not be removed from the building

for any reason.

This Final No objection is subjected to any other conditions laid by any other department.

Assi. Divisional Fire Officer
Pune Municipal Corporation

Chief Fire Officer
Pune Municipal Corporation

Copy to : Dy. Engineer (B.C.),

Pune Municipal Corporation.
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Office of the Chief Fire Officer
Pune Municipal Corporation
Out WNo: FB/ 278}

Date ; b3 >
(834 /2013) [Th“%

Rajendra Thite Architects, - ;
Erandwane, Pune.

Sub:= Final Fire NOC for the building at S.No. 40, H.No. 1/1 + 1/2 + 1/3/1, Yewalewadi,
Pune., ( For Wing E & FI1+F2 Only )

Ret - Your Office letter Dt.29.09.2018.

A8 per vour above reffered request letter. visited the proposed site along with Mr.Sanjay
Urmode on Dt 03.10.2018 and tested the Hvdrant system. Hose Reel system with equipments
portable fire extinguishers and all type of fire fighting system suggested in Provisional
N.OLEBASLE, IM22.06.2018 1ssued by Fire Departinent.

NE/ ; The suggestions made in Provisional N.O.C. are carried out 1o my satisfaction and | have
No Objection to use the building for proposed purpose. M/s: SES Fire Protection India Pvt.Ltd,
Pune has submitted the “FORM A” fo this office for the fire prevention. protection & fire fighting
system installed in the above said building as per The Maharashtra Fire Prevention & Life Safety
Measures Act-2006.

[he fire fighting eguipments and systems installed in the building should be maintained in
high efficiency state and in proper working order at all time during the use of the building by owner
or vecupier. 1t will be yvour responsibility to get the yearly renewal of this Fire NOC after due
inspection from the Fire Brigade authorities. The maintenance work of the fire fighting system shall
be dane by the licensed contractor, having Hcense from Dircetor, Maharashtra Fire services or
Chief Fire Officer. Pune Fire Brigade. The list of the licence contractor 15 available on
wiwvw.nuharashirafireservices.org.

Name of the person. owner. responsible for the butlding naintenance should be informed
this office. Fire protection system provided in the building should not be removed from the building
. for any reason.

This Final No Objeciion is subjected (o any other conditions faid by any ethep departinent,

£ ¥ ekt L‘j:,

{ Ramesh B, Gangad )
Assi, Divisional Fire Officer

Pune Municipal Corporation

.

{ PrasbanrL
Chief Vire Officer
Pune Muonicipal Corporation

Ctaus e BEnemeer(BCO

Pune Municipal Corporatio
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